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CPEN COURT
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD
* R o*#
Allahabad ; Dated this 11th aay of August, 1997
Origingl Application No, 1226 of 1994
pigtrict ; Allahabad
URAM: =
Hon'b t
Tilak Raj
son of shri Wishwanagth Prasaa
Besiaent of EWS-91-92, A.U, A, Colony,
Pritam Nagar, shoomagnganj, Allahabad,
(By shri ABL srivastava, Advocatle)
e s o o o FPetitioner
Versus
3. Union of India through the secretary,
Department of Revenue, Ministry of Finance
Lok Nayak Bhawan, Khan Market,
New pelhi,

2. The Chief Commissioner, Income Tax,
Ashok Marg, Lucknow,

3. The Commissioner of lncome Tax
Ay ekar Bhawan, 38, Mahatma Gandhi Marg,
Allahapad,

4, shri vinod Generagtor Opergtor
Through Responaent No,3,

(By shri Amit sthalekar, Advocate)

+ « o« o o Responaents

ORDER(Or g 1)
py Hont'ble Mr, S, Pas Qupta, A.M
The applicant in this OA filea unaer gection ]9
ot the administrative Tripunals Act, 1985 has sought

a airection to the responaents to relnstatek?s Generator

Operator with all consequential benefits ana his

regularisation ags Generator Uperator,

B The zamitted tacts in this case are that the
applicant was inducted as a casual worker who was

made to tunction as CGeneragtor Uperator trom April, 1992



N

-2-

till 30=11-1993, It is also admittea that the applicant
had worked tor 258 aays auring the year, 1993. The
applicant was aisengaged irom service atter 30-11-1993
on the grouna ot peing careless ald lacking devotion to

his auties,

3 I have considerea the question of right which

may have 32§%¥£hto the applicant by virtue of his working
for more than 206 days in 1993 iﬁ terms ot the Govt,

ot India Circular dated 10-9-1993 by which the Deptt,

ot Personnel and Training had tormulatea a scheme for
conterring temporary status on casual workers, A copy of 1t
the O,M, was made available to me auring the course of
arguments, Paragraph No,4 of this L%NLrindicates that
temporary’status woula pe conterreda on all casual
lapourers who are in employment on the aate of issue

of the O, M, ana who have rendered tife continuous

service of at least one year meghing thereby that

they must have been engaged 1Or a period of 240 days

(296 aays in the case of initial apsorption), Since
admittedly the applicant was in service when the scheme
came into torce i,e, 1=9-1993 ana he haa completed

206 days of working, he was entitled to pe conterred

with temporary status, There is no doupt that shortly
thereafter the services of the applicant were terminated
and no oraer was issued conterfing temporary statug on
him, However, py virtue of the operation of the atoresaid
O, M, the applicant woula pe deemed to have attained the
temporary status on 1-9-1993, Paragraph 7 of the

saia M inaicates that the services ot casual laobourers
conterrea with temporary stjtus may oe aispensed with

py giving notice of one month in writing, In other
woras the casual labourers with temporary status would
have, sqme liability as a temporary Government servant

A
unaer C,u.S.(T.S.) Rules, regaraing terminagtion of
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service, Accoraing to this rule, the services of the
temporary employee can pe terminatea py giving one

. OY ON Manh ) foy : .
month notlcek.}n lleu eé=mpay, Admittedly, the applicant
was neither given any notice nor any pay in lieu of
notice, The termination of his service’ is, therefore,

bad in law,

4, In view ot the toregoing, the UA is partly allowed,
The applicant shall pe reinstated in service torthwith,
He shall continue to pe in service with temporary

status, The responaents, however, shall pe at liperty
to take approprigte action against the applicant in
accoraance with Jlaw in case his services are touna

to be unsatistactory,

- % The parties shall, hewessg bear their own costs,
[’

Memper (A)




